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Reg£a "of the'GovernRules- of the Government of 

Parers extrarteH f rl 4,Blhar' and of the High Court.

HOME DEPARTMENT ~^ v uiumeers
NOTIFICATION 
The 7th July 1043

1^0 2095-C-.—The following notification by the Govern- 
enfc’of Madras is republished for general information.

By order of the Governor 
J. BOW STEAD 

Chief Secretary to Government 
' Public (General) Department 

The 28th June 1943
]s'o. 1741—Whereas in the opinion of the Government of 

I Madras the undermentioned books contain prejudicial 
| reports: —

n^ow. therefore, in exercise of the powers conferred by 
clauses (d) and (e) of sub-rule (1) of rule 40 of the Defence 
of India. Buies, His Excellency the Governor of Madras is 
hereby pleased to prohibit the further publication, sale or 
distribution of the said books and to declare to be forfeited 
to His Majesty all copies, wherever found, of the said books 
and ail other documents containing copies, reprints or 
translations of, Or extracts from, the said books—

(1; A Tamil book entitled 
SUBHAS CHANDRA BOSE” written by T. S. Chocka- 
lingam, printed at the Model Printing Press, Madras and 
published by the Alliance Company, Mylapore, Madras, and 

(2; A Tamil book entitled “VANGA VEERA SUBHAS 
CHANDRA BOSE” written by T. S. Chockalingam, printed 
at the Model Printing Press, Madras, and published by the 
Alliance Company, Mylapore, Madras.

Bv order of Plis Excellency the Governor 
G. W. PRIESTLEY 

Chief Secretary to Government
FINANCE DEPARTMENT

NOTIFICATIONS 
The 5th July 1943

No. 1 388 i-F.(C)/F. 75/43—The following notifica­
tion of the Government of India, Finance Department, is 
tepublished for general information.

By order of the Governor 
V. RAMANATHAN 

Deputy Secretary to Government 
Simla, 20th April 1943

No. F.5(2)-R. 11/43—1The following amendments to me 
Superior- Civil Services (Extraordinary Pension) Rules.

of. State for India are

orps
The 6th July 1943

■ +?' 13923-F.(C).—-The following notification, issued
oy the Government of India in the Finance Department 
( communications), is republished'for general information.

By order of the Governor 
V. RAMANATHAN

Deputy Secretary to Government 
New Delhi, 10th June 1943

No. 3631-PT/43—The Governor-General in Council is 
pleased to direct that the following amendment shall be 
made in the Rules for the guidance of depositors in Post 
Office Savings’ Banks, namely: —

The following shall be substituted for rule 16 of the said 
Rule: —

16. Any person wishing to open an account should 
apply to the nearest post office that is a Savings Bank. 
Application need not necessarily bo made in person; but 
the applicant shall state his name, address and his occu­
pation or profession. If he be an Indian, he shall also 
state his father's name and caste.

M, K. SEN GUPTA 
Financial AdviserRASHTRAPATHI

The 6th July 1943
No. 13924-F.(C).—The following notification of the 

Government of India in the Finance Department is 
republished for general information.

By order of the Governor 
V. RAMANATHAN

Deputy Secretary to Government
New Delhi, 23th May 1943

No. D.2S46-F./43—In exercise of the powers conferred 
by section 21 of the Indian Coinage Act, 1006 (III of 1906), 
the Central Government is pleased to direct that the 
following further amendments shall be made in the Indian 
Coinage Rules, namely: —

(1) In rule 7 of the said Rules for the words '‘Master 
of the Mint at Bombay or Calcutta,” the words “Mint at 
Calcutta, Bombay or Lahore” shall be. substituted.

(21 In rule 10 of the said Rules for the words “Calcutta 
or Bombay” the words “Calcutta, Bombay or Lahore” 
shall be substituted.

B. K. NEHRU
Deputy Secy, to the Govt, of India

| 1936, made by the Secretary
Published for general n^rn.aWon^-- NOTIFICATION

of 2 No. 13545-D.((J/.—The' ideation of U,

Powers conferred^ upon me by sections *247 and 250 of the Government of India mi he Department of Commerce is 
Government of India Act. 1935, hereby make, with the republished for general*information.
I'oneurrence of my Advisers, the following amendmen s to J3y order of the Governor
*• Superior Civil Services (Extraordinary Pension) Rule,, ■ 1 • DAS
*^6, namely:— ^

R* Rule 2— . . ,,
, R) after the words 'to all persons’ 1 he words other than 
'/uhtary officers serving with a Front,er Corps. t ^Iaia a 
Veal l>0licei the Eastern Frontier Rifles, or the Assan

..es shall be inserted: and . . in u<3) at the end of the Rule the following proviso shall b„
ucided, namely: —
t, “Provided that a military officer serving 
, «'Hier Corps, the Malabar Special Vo bee, the La*tarn 

‘ ^tier Rifles. or the Assam Rifles on the d ^ Decemba 
--may elect to continue to be governec y '• _
^R'en under my hand this 3.1 st^day

On, of His Majesty's Principal 
Secretaries of Slate

L. 7r7~GHOLAP 
Deputy Secretary

DEVELOPMENT DEPARTMENT

Secretary to Government
New Delhi 29th May 1943

No. P. & S.C. 75/43—Whereas it appears ^o the Central 
Government to be expedient, for securing the elficienb 
prosecution of the war and for maintaining supplies 

‘filial to the life of the community, to prohibit certain 
transactions in oilseeds; now, therefore, in exercise of the 

conferred by sub-rule (2) of rule 81 of the Defence

essi

powers
of India Rules, the Central Government is pleased to make 
the following Order, namely; —

1. (1) This Order may be called the Oil-seeds (Forward 
Contracts Prohibition) Older, 1913. N 

(91 It extends to the whole of British India.
(3) It shall come into force at once.
2 In this Order—

(i) “Contract” means a contract made, or to be per­
formed in whole or in part, in British India relating to the 
sale or purchase of oil-seeds;

wiih}
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Provided that no licence will be necessary for 

tion of stocks by a person directly by process 0f IHi;a contract for the(ii) “forward contract

"'is “s? isr£s«%*. — •»? .
^ ‘x-Ti a... M.y
into any forward contract. jn boT,n Q to the Licensing Authority. -

4. Notwithstanding any custom. usare - ° /m xhe Licensing Authority, if he sees fit, shall •
tion of an Association relating to any contrac licence in Form D stating the quantity of each RP‘ i S..

(11 every forward contract outrtand.ng aUhedose c£ keen ^ ^ ^
business on the oJ.st May 1^4° .in Submission of return of stocks and maint#>
closed out at such r,te as the Central Government may gH°“lVery person carrying on anTk ,
by notification in the official Gazette fix in respect ot am ''f;/ -ho is a°consumer of, Sulphate*
class of oil-seeds or any class of contract: "“f * 1 AW,l

(■2) all differences arising ^ J"5 r^cie 0f («) submit monthly to the Licensing Authority s , 
lluTrate fi°ed%s aforesaid and the seller shall not be bound reach that officer on or before the seventh day of*1 
' gne,and the buyer shall not be bound to take -*£££ ^

(3) 'payment of all differences legally due from a at the end of the last day of the preceding month, **{ 
member of an Association to another member of such (fa) keep such books, accounts. or other records relJ 
Association in respect of any forward contract closed out .o b.ilphate ot Alumina as the enri.tl Government 0t 
under this clause shall be made to the Clearing House of officer authorised by it in this behalf may direct, 
the Association and for the purposes of calculating such 8. Supply of miormahon, mspection search, e, f
differences the rate fixed by the Central Government under Central Government or any officer authorized by it ;n,
sub-clause (1) shall be deemed to be the settlement rale behalf, may, if i.t or he has reason to. believe that any l
lived bv the Association under its bv-laws or other regula- son has contravened, is contravening or is likely to 5 
lions which shall, for the relevant purpose, continue to wavene any' of the provisions of this Order,— 
havs effect subject to the provisions of this Order. (a) require any person to give such information in i

N. R. PILLAI possession with respect to any business in Sulphate'S
Secy, to the Govt, of India Alumina earned on by that or any other person as it 0rV
_____ may demand,

(b) inspect or cause to be inspected any books or doc 
ments belonging to, or under the control of any such perse 
and

The 30th June 194-3 (c) enter and search, or authorize a police officer J
No. 13460—Com.-54/43-Com.(C).—The following below the rank of sub-inspector to enter and search 

notifications, issued by the Government of India, Depart- premises which in the opinion of the Central Governed
meut of Commerce, art republished for general information, or authorized officer is being used for such business.

By order of the Governor 9. Effect of non-supvhj of information—If any pen:;
\V. \V. DALZIEL with intent to evade the provisions of this Order, refusi

Secretary to Government to give any information lawfully demanded from him undi 
Industrial Control ^ clause 8 or cancels, destroys, mutilates or defaced any boj

Few Delhi, 19Ih April 194o or other document, he, shall be deemed to have contraveiir-
No. 251-1.C. (69)/42—In exercise of the powers con- the provisions of this Order, 

ferred bv sub rule (2) of rule 8j of the Defence, of India 10. Contracts varied by the Order—The provsion { 
IbUies,^ the Central Government is pleased to make "he this Order shall have effect notwithstanding anything 
iollowing Order, namely. the contrary in any contract whether entered into befc

1. Short title and CTten't—(i) This Order may be called or after the commencement of this Order 
the Sulphate of Alumina Control Order, 1948. 11. Saving—Nothing in this Order shall apply to sal

l° the whole of British India. disposal, purchase, acquisition or use of Sulphate
Definitions In t.us Order unless there is anything Alumina in quantity not exceedmg one seer at a time#! 

repugnant m the subject o.- context, not exceeding five seers per month, by any person otbj
(.0 Sulphate of Alumina means all grades of sulphate than a manufacturer or importer 

oi alumina including Alumina Ferric and Alum Cake.
(h) “Licensing Authority” menus the Central Govern­

ment or any officer appointed by the Central Government 
to perform the duties of the licensing authority.

(c) “Manufacturer' means a person who manufactures 
sulphate of alumina.

i t) ‘Importer” means a person who imports sulphate of 
alumina.

(<•) ‘Form’' means a Form appended to this Order.
(/) 04eer' means a standard seer as proscribed bv section 

8(1) (/,) of the Standards of Weight Act, 1039 (IX of 
1939).

8 Registration of sellers—(i) Every person who wishes 
to sell or otherwise dispose of Sulphate of Alumina shall 
make an application in duplicate lor registration in Form A 
to the Licensing Authority.

(H) The Licensing Authority, if lie sees fit, shall grant a 
Registration certificate in F'orvt B.

(hi) The Licensing Authority may at any time during the 
currency of the registration certificate rescind the certifi­
cate without notice by order in writing to the certificate 
holder.

means

\\

%[

COMMERCE AND LABOUR DEPARTMENT
NOTIFICATIONS

!

.!SULPHATE OF ALUMINA CONTROL ORDER, l'v,
“ FORM A ” I

1[Sec clause 3(f)]
Application for registration

(lo be submitted in duplicate to the Licensing Authority:
.. ............................

(

Xo. i
O «sme, and address of applicant 

Whether («) manufacturer or 
(6) importer

3. Supplies wade during Calendar
(derails overieafj.

4. Present stocks 
b. If manufacturer

1

year 1942

. or importer, state the estimat- 
c quantity of Sulphate of Alumina which 
applicant expects to manufacture/iniDort
iinn$ Period 1st Apiii 1943 to 31st 
March 1944.

6. Estimated quantity of Sulphate of Alumina 
winch applicant would require for own con­
sumption during the period 1st April 1943
to 3)st March 1944. 1

7. Estimated

I

t

|!

quantity of Sulphate of Alumina 
which applicant expects to make available 
ior sale during the period 1st April 
31st March 19J4.

, 1 hereby certify that the 
the best of

1943 to4. 1'rohibition of sa'e except by registered persons—(«) 
No person other than a person registered under clause 3 
shall sell or otherwise dispose of Sulphate of Alumina.

(b) No person registered as aforesaid shall sell or other­
wise dispose of Sulphate of Alumina except against a 
licence in Form D issued by the Licensing Authority under 
danse 6.

arc Rflf

->4
Xc.rK-if the applicant is not a manufacturer or importer 1 ;

Nos. i and 6 will not bc fdled in.
^ ,T'f "'S'*'/,8* ronsumer(s) to whom applicant 

• u/phaU of Alumina during the Calendar year 19$, <JU(J 
uwi grade separately

contents of this application 
my knowledge and belief.

Signature of

v >
A. Prohibition of use, purchase and acquisition except 

under valid licences—No person shall use, 
otherwise acquire Sulphate of Alumina for

purchase or
toany purpose

i xcept under a licence issued by the Licensing Authority jn 
Form D:

QuantR-y -
! Tons. Cwte. QTo'

Isame Address Grade
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L’tfcp clause 3(h)]

B cuts nation Certificate
ai

(quMtity) Of Sulphate of Alumina (Grade)
(Name of seller) by 

(Name of applicant)
Licensing Authority

name of seller will be left blank where the licence is-

“ FORM E ”
JjS'co clause 7(a)]

Return ol stock of Sulphate of Alumina

Serial No.pate his/their application No.
Hcferenc • ^T{inl0 and address)

>Ir ; ifnreby registered a*, a person authoiiscd to sell
i*''" . of Sulp*»atc of Alumma und^ the Sulphat

y pplitrol order, 19«.

> dated Note—The
lor mere use.or otherwise 

e ol‘ Alumina
{Signature of Licensing Authority 

certificate may be rescinded at any time without -"This ;n writing of the Licensing Authority.
or “ FORM 0 ”

[See clause 6(a)]
. permission to purchase or otherwise 

l,caU°11 1° 1 ' Sulphate of Alumina
(To be submitted in duplicate)

for the month of 194 ..Name 
Address
Registration Certificate No.

1 Note
notice by an

(vide Form 13)
Quantify.

•Grade. Tons. Cwts. Qrs. Lbs.
Remarks.

Stock.acquire, or useApr
L Stock held at the end of the 

as shown in the last velum 
Stock, it

preceding month

any, acquired during the month by 
import, purchase, manufacture or otherwise.

3. Total of items 1 and 2
4. Stock, if any, sold during the month against

licences in Form D.
6. Stock, if any, otherwise disposed of during 

the return against Licences in Form D.
6. Stock, il any, otherwise disposed of during

the month. Details of such disposal should 
he furnished.

7. Total of items 4, 5 and 6 
b. Stock, held at the end of the month

item 3 less item 7).v 
I hereby certify that the particulars given above 

best of my knowledge and belief.

DateI.n KaP.€ or applicant 
Address of applicant,

Quantity 
Cwts. Qrs.Grade Tons Lbs.J Quantity oi Sulphate 

of Alumina required 
c Quantity of Sulphate of Alumina held by the 

applicant on the date, of application, 
g Name ol person or firm from whom purchase 

wiil be made.
Precise purpose for which quantity in item 4 

above is required.. (Give full details stating 
whether to oe used for a purpose connected 
with a Government contract).

Average monthly consumption for the said 
purpose during the 12 months previous to 
the dale of application.

} g Period for which the quantity applied for is 
estimated to last.

I certify that the contents of this application are true to the 
best of my knowledge and belief.

7. j(being

are true to the

SignatureDate
Note—This stock return should reach the Licensing Authority 

not later than the 7th day of each month.
No. 251-T.G. (69)/42—In pursuance of sub-clause (b) 

of clause 2 of the Sulphate of Alumina Control Order, 1943, 
the Central Government is pleased to appoint the Controller 
of Heavy Chemicals in the Directorate General of Supply 
to perform the duties of the Licensing Authority for tl\o 
purposes of the said Order:

Signature of applicant.
Note—Column 6 will be left blank if the applicant has stock and 

applies for its use only.
FORM D ” 

[Sec clause 6(6)]
Licence No.

purchase and use S. N. RAY
Joint Secy, to ike Govti. of IndiaI hereby sanction the ofuse

The 30th June 1943
No. 13461—Com.-55/43-Com.(C).—The following noti­

fication issued by the Government of India, Defence Depart­
ment is republished for general information.

are or have been declared to be enemies under rule 97 
of the Defence of India Rules. All shippers, banks and 
other financial and commercial concerns are warned that

By order of the Governor if is an offence under the Defence of India Rules for any 
" W. W. DALZIEL one to make use of such vessels. Shipments by such ves-

Secretary to Government sels in addition to being liable to seizure render the ship-Neiv Delhi, 29th May 1943
No. 30-D.C/6/43—It is hereby notified for public in­

formation that the following vessels belong to owners who prosecution—
pers or those connected with the consignment liable to

SHIPS’ WAR TRADE LIST
Gross
Reg.

Tonnages.
Manager. Flag.Name of Vessel. Typo of Vessel. Owner.

STATUTORY LISTED VESSELS 
.. Commercial Martima do Transports, 

S.A. Cia.
fS-S. “ Adeje ” ..

“ Alcora” 
“Altnagro”
S-S. “ Alvaiazere ” 
b-S. “Anna” ..

253 Spanish.

Spanish.
282 Argentine. 
258 Portuguese. 
721 Brazilian.

.. General Cargo

A. M. Delfino & Cia. ..
.. Joso Eui de Matos Pereira

Empreza Nacional do Navegacao 
Hoepcke.

Carlos Hoepcke S.A.
.. Gestoso Costas Manuel

. . La Portena, Empresa do Remolca- 
dorso.

.. Cia. Naviera Bachi (Hijos do 
Astigarraga).

.. Cia. Naviera 
Astigarraga).

Botello, Viuda de (Paulo or Elisa 
Gaily).

.. Nviera Mallorquina 
Ramon Carranza 
Naviera Mallorquina .

.. Naviera Mallorquina 
.. Naviera Mallorquina .

.. Naviera Mallorquina 
.. Naviera Mallorquina .
.. Naviera Mallorquina .

Naviera Mallorquina 
. . Neviora Mallorquina 
.. Naviera Mallorquina 
.. Naviera Mallorquina .
. . Naviera Mallorquina .
.. Naviera Mallorquina 
.. Naviera Mallorquina .
.. Naviera Mallorquina ..

,. Naviera Mallorquina

.. Tug •.
.. General Cargo 
.. General Cargo

112 Spanish.
Swedish. 

105 Argentine.

3077 Spanish.

3124 Spanish.

109 Spanish.

134' Spanish.
285 Spanish. 

72 Spanish. 
123 Spanish. 
207 Spanish.
.. Spanish. 

75 Spanish.
93 Spanish. 

100 Spanish. 
283 Spanish. 
126 Spanish 
111 Spanish. 
199 Spanish. 
92 Spanish. 

203 Spanish. 
293 Spanish. 
152 Spanish.

Spanish. 
197 Spanish. 

Spanish,

*• Antonio Cliicha ”
“ Atlantiedoa ” • •
“ Atleta ”

$.S.“ Baehi ” ••

“ Bartolo ”

“ Blanco ”
Chieha.

kux “ Cala Antio ”
T. “ Blanca de C ” 

“ Cala B 
“ Cala C

Steam Trawler
A. M. Dolfino Si Cia.

.. Tug

. . General Cargo 

General Cargo 

ex Manuel Gestoso Steam Trawler

Bachi (Hijos de

D- Ramis Mut. 
D. Ramis Mut. 
D. Ramis Mut. 
D. Ramis Mut. 
D. Ramis Mut.

General Cargo 
Steam Trawler 
General Cargo 
General Cargo 
General Cargo

ona ”
^astcll ” • • M Aux. “ Cala Contesa 

11 Cala > ncantada 
^ux. “ Cala Valeo ” o 
‘mix. “ Cala Fornelle ̂
Aux. “ Cala Galiota ”
W “ Cala Gat 
*^x. “ Cain LI amp 
G*x. “ Cala ^ .longa 
;ux. “ Cala Marfial 
Cala Miljana ” ,,

“ Cala MondragO} 
"**• “ Cala Morlanda

Cala M urta ” 
Portals” . •Vi**« Cala Pi ”

-ala Ban Y icons **

1"). Ramis Mut. 
D. Ramis Mut. 
P. Ramis Mut. 
D. Ramis Mut. 
D. Ramis Mut. 
D. Ramis Mut. 
D. Ramis Mut. 
D. Ramis Mut. 
D. Rainis Mut. 
D. Ramis Mut. 
D. Ramis Mut.

General Cargo 
General Cargo 
General Cargo 
General Cargo 
General Cargo 
General Cargo 
General Cargo 
General Cargo 
General Cargo 
General Cargo 
General Cargo

11

1>

.. D. Ramis Mut. ..
General Cargo
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Gross \ 
Reg.

Tonnages.
Manager.!Owner. Plae.«Type of Vessel.Name of Vessel.

STATUTORY LISTED VESSELS—concld.

121 Spanish. 
1,249 Brazili

58 Port 
27 Portu 

173 Argenti

247 Argenti

4,482 Argentina. 

98 Spanish.
229 Spanish. 
359 Spanish.

80 Spanish.
63 i PortugUGSQ 
724 Turkish.
236 Argentine,

237 Argentine.

52 Portuguese.
T3 Portuguese. 

173 Argentine.

425 Panamanian 
313 Spanish.

Spanish. 
316 Spanish.

Unknown Spanish. 
338 Spanish.

3,561 Spanish. 
3,157 Spanish. 
3,119 Spanish.

56 Portuguese. 
56 Portuguese. 

744 Spanish.

54 Spanish.
10 Portuguese. 

172 Spanish. 
398. Spanish.

247 Brazilian.

D. Ramis Mut. .... Naviera Mallorquina
Empreza Nacional do Navegacao 

Hoepcke Carlos Hoepcke S.A.
.. Polonia, Adao Pacheco

Henrique da Silva Pinto Ferro
La Portena, Empress de Remolca- A.M. Delfino & Cia 

dores.
La Portena, Empress de Remolca-

Argentlna Nueva Cia. General de A.M. Delfino & Cia 
Navegacion.

General Cargo 
General Cargo

Aux. Cala Tuent ” 
S.S. “ Carl Hoepcko ” an.

u8ueSfti
gnoae.

Trawler
Schooner
Tug

“ Carlos Alberto Primeiro .. 
“ Carvalho "
“ Ciclope ”

“ Coloso ”
S.S. “ Comedoro Rivadavia

ne.
A.M. Delfino & CiaTug ne.

Passenger and Ge­
neral Cargo.

General Cargo 
General Cargo 
General Cargo

>•

Gonsalez Martin, Julio ..
.. Naviera Mallorquina 
.. Comercial Maritima de Transportes 

S.A. Cia.
Manuel Redriguez 
Polonia, Adao Pacheco. .

.. Sadikoglu Aslan Kaptan
La Portena, Empress de Remolca- 

dores.
La Portena, Empresa do Remolca- 

dore3.

Aux. “Delfin” ..
A.S.V. Cala Murads
S.S. “ Ellen 

Ametza' )
S.V. “ Fermina Concepcion” 
“ Gaivina ”
S.S. “ Galatasaray ”
*4 Gigante ”

D. Ramis Mut. ..

(ex “ Nerei »

General Cargo 
Trawler 
General Cargo 
Tug • ■ A.M. Delfino Sc Cia

A.M. Delfino & CiaSalvage TugGoliat ’*

Polonia, Adao Pacheco 
Sousa, Pedro Joao de . ..

.. La Fortena, Empresa de Remolca- A.M. Delfino Sc Cia 
dores.

.. Gulf Shipping Co.

.. S.A. Cristobal Colon

Trawler“ Goncalves Zareo Segundo **
“ Guadiana 4° ” ..
“ Hercules ” • • * Tug

Yacht .. 
General Cargo

S.Y. “ Herlinda ’ ’ 
Aux. “ Industrial ” 
“ Isla de Gomera” 
S.S. “ Isora ” General Cargo .. Cia. Comercial Maritima do Trans­

poses S.A.
Steam Trawler .. Gestoso Costas, Manuel 
General Cargo .. Cia. Comercial Maritima do Trans- 

porfces S. A.
Cia. Naviera Bachia 
Cia. Naviera Bachia 
Cia. Naviera Bachia 

.. Sousa Pedro Joao de . .

. . Sousa Pedro Joao do ..
Cia. Comercial Maritima de Trans­

port es S.A.
Julio Gonsalez Martin. .
Sousa Pedro J oao de ..

“ Jose Chicha 
S.S. “ Jose Trujillo ”

i»

Juan de Astigarraga 
S.S. “ Kauldi ”
S.S. “ Manucho ”
S.T. “ Maria 3°”
S.T. “ Maria 5°”
S.S. “ Maria Amalia ”

Trawler 
Trawler 
General Cargo D. Ramis Mut

Aux. “ Maria Bonmatti ” . . General Cargo
Trawler
General Cargo . . S. A. Cristobal Colon ..

.. Cia. Comercial Maritima de Trans­
poses.

General Cargo .. Empreza Nacional de Navegacao 
Hoepcke.

Carios Hoepcke S.A.
Steam Trawler . . Botello, Viuda de

(Paulo or Elisa Gaily).
.. Madureira e Rego Ltda.
. . Mrs. Gertrudis Ambers de LeemliuU 

.. Steam Trawler . . Almadabras Marroquis

.. Sailing Trawler . , Ramon Carranza

.. General Cargo .. Naviera Mallorquina . .

.. General Cargo .. Cia. Argentina Comercial e Indus-
triel de Pesqueria.

S.S. “ Presidentc Roca ” .. General Cargo . . Cia. Argentina Comercial e Indus-
triel de Pesqueria.

S.T. “ Ramon de Caranza ” Steam Trawler .. Ramon Carranza
S.T. “ Roma Victoria ” . . Steam Trawler .. Ramon Carranza .. _ "
S.S. “ Rio Blanco ” (ex “Mad- General Cargo .. Argentina Nueva Cia. General de 

ryn ”)• Navegacion.
“ Sa da Bandeira ” .. Trawler . . Polonia, Adao Pacheco
“ Salvador ”
“ Samson ”

M.T. Maria Manuela 
Aux. “ Marima ”
M. V. “ Maribel v >

S.S. “ Max ”

“ Negro ” ex “ Jurification 
Costas Maravilla.”

A.S.V. “ Nina ’ (ex “ Dina”) General Cargo 
M.V. “ Ollanta ”
S.T. Paco 
S.T. “ Paco Nino ”
Aux. “ Predad .
S.S. “President© Mitre ”

109 Spanish.

273 Portuguese. 
144 Peruvian. 
300 Spanish.

30 Spanish.
90 Spanish. 

372 Argentine.

412 Argentine.

224 Spanish.
162 Spanish.. 

1,827 Argentine.

56 Portuguese- 
. . Spanish.

237 Argentine-

300 Spanish.

2:35 Spanish.

552 Spanish-

S,49 Argentine- j

Portugal | 
40 Spanish- , 

3,024 Spanish- j

Turqu ( 
732 Spanish-

353 Spanish- l, 
549 Spanish- /

188 Argen

3,056 Spam , , 
202 P ortu£u j

534 Spani”11^

to.. Aux. M. V.

D. Ramis Mut ..

A. M. Delfino Sc Cia

Salvage Tug 

.. General Cargo 

S. S. “ San Isidro Labrador ” Ganeral Cargo

.. La Portena, Empresa de Remolca- 
dores.

.. Cia. Comercial Maritima de Trans- 
portes.

.. Cia. Comercial Martima de Trans- 
portes S.A.

.. Cia. Commercial Martima de Trans- 
portes S.A.

(ex passenger and Ge- Cia. Argentina de Xavigacion Lloyd 
neral Cargo. Argentina S.A.

A. M. Delfino Sc Cia.
S. S. “ San Eduardo ”

S.S. “ San Juan II ” General Cargo

S.S. “ Son Martin ” 
“ Lahn ”).

Santa Clarade Bomfim 
S.T. “San Vincente” 
S.S. “ Sebastian ”

Sailing Trawler . . Ramon Carranza 
General Cargo . . Cia. Comercial Maritima de Trans - 

portes.
“ Sevio ”
S.S. “ Sidi Ifni

S.S. “Suevia”
S.S. “ Tercio Montejurra” . . General Cargo

.. Tug

ish-n General Cargo .. Hispana-Africana de Reconocimen- 
tos Atlanticos, :>.A.

.. S.A. Cristobal Calon 

. .. Cia. Comercial Maritima de Trans- 
portes. ^

.. La portena, Empresa de Remolca- 
dores.

Cia. Naviera Bachia 
.. A. Transportadora Ltda

.. Cia. Naviera Levantina Ltda

General Cargo

!
“Titan” tii1* :A.M. Delfino Sc Cia.
S.S. “ Tom’ 
S.S.

“ Trev-o 2 ’). 
S.S. “ Vicente ”

ish-“ Transportador (ex General Cargo

.. General Cargo

c. Mad. G. OGILVIE, S<*rc



1the OIIISSA^AZETTE, JULY 9, 1943T1V
117flic 30th June 1943

_gj00-26/42 Com.(C).—The following notifi-2 I354b, bYthe Government of India, Department of 
issued ‘Civi| Supplies, is republished for 

trios »na
t.ion-

iScheme, 1942, the Central Government is pleased to 
specif v all employment under a contractor or other 
agencies, on works and other accessory services in the 
Military Engineer and the Ordnance Services for the pur­
poses of the said sub-paragraph.

NO.

Tnd°*'
i,.forloa

general
By order of the Governor 

W. W. DALZIEL 
Secretary to Government 

Rubber Control 
]Jeio Delhi, 5th June 1943

U C. PRIOR 
Sccy. to the Govt, of Indiai

■ lr,t■sirs%R"bl" ~c-sss°* ,h' “°™e ^ WSfiSST”
Secretary to Government

Con

said
gamely LEGISLATIVE DEPARTMENT 

New Delhi, 30th June 1943 
ORDINANCE No. XX OF 1943

Rate
per

100 lbs.
Grade and quality of 

rubber
Group PlaceSeria1

No. (3)(2) (4) (5) AN(1) Rs. A. ORDINANCE
° temporarily to limit the rate at which dividend on the share 

capital of the Reserve Bank of India may be paid 
by the Bank to shareholders

Whereas an emergency has arisen which makes it 
necessary temporarily to limit the rate at which dividend 
on the share capital of the Reserve Bank of India may be 
paid by the Bank to shareholders ;

Now, therefore, in exercise of the powers conferred by 
section 72 of the Government of India Act, as set out in 
the Ninth Schedule to the Government of India Act, 1^35 
(26 Geo. 5, c. 2), the Governor General is pleased to make 
and promulgate the following Ordinance :—

1. Short title and commencement—(l) This Ordinance 
may be called the Reserve Bank of India (Limitation of 
Dividend) Ordinance, 1943.

(2) It shall edme into force at onoe.
2. Limitation of dividend—Notwithstanding the provi­

sions of section 47 of the Reserve Bank of India Act, 1934 
(II of 1934) and of the Fourth Schedule to that Act, the 
aggregate of the rates at which payment of the cumulative 
dividend and the additional dividend payable to share­
holders of the Bank under the said provisions is made 
shall not, so long as this Ordinance remains in force, 
exceed four per cent per annum on the share capital of the 
Bank ; and the balance of the surplus of the net annual 
profits of the Bank shall be paid to the Central Govern­
ment.

Croup l} Delivered
Cochin.

R. M. A. IX 
R. M. A. 1 

5: R. M. A. 2
4. R. M. A. 3
5. Cuttings No. 1 ..
6. R. M. A. 4
7. R. M. A. 5
8. Cuttings No. 2 .. 

p ile, Latex Crepe IX
10. Pale, Latex Crepe 1
11. Pale, Latex Crepe 2
-2. Palish Latex Crepe 3 FAQ.. 
13. Estate Brown Crepe IX .. 
24. Estate Brown Crepe 2X ..
15. Smoked Blanket
16. Remilled Crepe 2
17. Estate Brown Crepe 3X .
IS Remilled Crepe 3
19. Remilled Crepe 4
20. Flat Burk
21. Clean Dry Curly Scrap,

No. 1.
22. Clean Dry Curly Scrap,

No. 2.
23. Clean Dry Shell Scrap
24. Clean Dry washed Earth .. •

Scrap, No. 1.
25. Clean Dry Earth Scrap

No. 2.
26. 35 per cent Concentrated

Latex (excluding cost of 
containers).

27. 58-60 per cent Concentra­
ted Latex (excluding cost 
of containers).

1

} Group 2 Do. 76 15
5

} Group 3 Do. 74 8

I 9.
Group 4 Do. 78 4

1}-Group 5
i

Do. 72 12
J

} Group 6 

Group 7

Do. 68 5

Do. 63 7 
61 5

56 5Do.
51 5 
21 0

Do.
Do.

15 0Do.
90 0 

D. R. C. 
102 8 

D. R. C.

F.O.R.
Cochin.

LINLITHGOW 
Viceroy and Governor GeneralT. S. PILLAY 

Joint Secretary DEPARTMENT OF SUPPLY AND TRANSPORT 
NOTIFICATIONS 
The 1st July 1943

The 3rd July 1943 .
No. 13829-Com (CL—The following notification oL 

the Government of India in the Department ot Com ^0. 5399.S.T—The following notification, issued by 
merce is republished for general information. the Government of India, Department of Industries and

1 & By order of the Governor /j—j gUppRes i6 republished lor general information.
W. W. DALZIEL By order of the Governor

Secretary to Government B. MUKERJI
Deputy Secretary to Government

~ . t ‘ 1943 New Delhi. 22nd May 1943, New Delhi, 19to powers eon- 6-Tex./43—In exercise of the powers conferred by

Ration of the Government of India in 96th March x m This order may be called the Ring Traveller Con-
commerce No. 88(13)-Tr. G.L./3/, date revoke, +rni Araer 1943.
19j^> the Central Government is P ® enUuStment to (2) It extends to the whole of British India

effect from the 1st July 1J4^. v f tbe Central t§\ pt shall come into force at once
Provincial Government of the '° sub.section (4) o' 2. In this Order— ^ n.
Government under the provisions o 1913 (VII of m “Deputy Director General means the Deputy Diree
Action 11 of the Indian Companies A®N’fined hl s„b- General, Cotton Textiles, Bombay, and includes any
Jl3), in so far as on insurance compel c 1933 (IV of officer authorised by him in writing to exercise all or any 

section (8) of section 2 of the Insurance - * powers of the Deputy Director General under this
19% ^ concerned. N. RAY . m-der.

ihr Govt, of India (2) ‘'ring traveller , ,M 1 used bv the textile industry other than jute and hemp.
rp, qr ! fuin 1943 . , q No person shall sell of otherwise dispose of ring travel-No 1MM c„m fn The following notification, issued 8. \ J under a licence in the form appended to this 

by the rP2‘C f' Irnlia Department of Labour, is £ 1 d by the peputy Director General and in
■MtfiJWl ord„ c. U» Governor — *........ * * -

y \V. w. DALZIEL m4UThe6 Deputy Director General may by order in writing 
Secretary to Government ■ doaler t0 scM 0, otherwise dispose of ring travel-

xr n Hu 2nd June 1043 , gucfi persons as may bo specified by him and the
No. L.827-In'pursuance of ^-paragraph dealer shall comply with such direction.

"raI>h (c) of sub-clause (5) of clause 2. of

Company Law

ring travellers of all typesmeans
Joint Secy, to
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any kind of(6) ‘‘strawboard"
orlitT stiffened paper made from pulp.

•5. {.lj Except as provided in sub-clause (2), n 
fucturer of, and no dealer in. cotton cloth or yarn si " 

straw boards tor the packing of cotton 11CH

means cardb5. The Deputy Director General may, if he has reason
has contravened, is contraveu-

of this
to believe that any person

or is likely to contravene, any of the provision
order:— ....

(o) require him to give such information in his possession 
business carried on by him as the

Smg 1
paper or 
yarn.

(2) Paper may be used for the packing of—
[a) unbleached cotton cloth not coarser than 

or weft, or bleached or dyed cotton cloth, provided tl> % 
less than live pieces of such cloth are packed toget’h lt ^

(b) bleached yam.
4. No'manufacturer shall attach or cause to be 

label to cotton cloth, and no person shall

i;

with respect to any 
Deputy Director General may demand,

{’M inspect or cause to be inspected any books or docu­
ments belonging to. or under the control ot, that person, 

[r) enter and inspect, or authorise any subordinate 
officer to enter and inspect any premises belonging to oi 
under the control of that person.

0. No person shall with intent to evade the provisions of 
this order, refuse to give any information lawfully 
demanded from him unde>. clause 5 or conceal, destroy, 
mutilate or deface anv book or other document relating to

make, *•any
label for such use.

o. A manufacturer of. or a dealer in, cotton
rtf,

Cloth
yarn shall, if required by order in writing so to do bv\, 
Deputy Director General. Cotton Textiles, Bombay,

declaration within the time and in the form sjw? 
in the order, of his existing stocks of paper strawbo^ 
and labels.

6. The Deputy Director General, Cotton Textiles, ft 
hay, may, if he has reason to believe that any person °k 
contravened or is likely to contravene any provision of m 
Order.— 1

his business. a trueFORM
{See clause o)

Licence to sell under Hie Bing Traveller Control Order
1913

hereby permitted to sell toMessrs. are
Messrs.
on or before the
travellers as specified below: —

(Here enter details)

194
(a) require any person to give any information in . 

possession with respect to any business carried on by 
or any other person;

(b; inspect cr cause to be inspected any books or otb 
documents belonging to or under the control of any per5oil

(c) enter and search, or authorise any police officer n 
below the rank of Sub-Inspector, to enter and search, at 
premises.

7. If any person with the intent that any provision ( 
this Order may be evaded refuses to give any informant 
lawfully demanded from him under clause 6, or conceal; 
destroys, mutilates or defaces any book or other documetr 
he shall be deemed to have contravened the provisions! 
this Order.

8. The functions of the Deputy Director General, Cottc 
Textiles, Bombay, under this Order, may be exercised t 
any other officer authorised in writing by him or by It 
Central Government in (his behalf.

9. Nothing in this Order shall apply to—
(а) special packing in compliance with the terms of an; 

contract with Government;
(б) packing of cotton cloth or yarn for despatch out • 

India;
(c) use of existing stocks of strawboards and labels i: 

respect of which a declaration has been made in pursuant 
of an order under clause 5.

Deputy Director General
Cotton Textiles Directorate 

Bombay
794Daitd the

H. M. PATEL
Deputy Secy, to the Govt, of lndu
The 2nd July 1943

No. 5427-S. T.—The following notification, issued by the 
Government of India in the Department of Food, is re­
published for general information.

J By order of the Governor 
B. MUKERJI 

Deputy Secretary to Government
New Delhi, 22nd May 1943 

Foodgrains control order
No. C. G. IY(2)/43—In exercise of the powers conferred 

by sub-rule (2) of rule 81 of the Defence of India Rules, 
the Central Government is pleased to direct that the 
following further amendments shall be made in the Food- 
grains Control Order, 1942. namely :—

(1) In sub-clause (e) of clause 2, after the word 
“ arhatya ” the following words shall be added, namely,
“ and storage by an employer for the purpose of supply on 
payment or otherwise, food or foodstuffs to any of his 
employees

(2) Clause 3 shall be renumbered as sub-clause (1) and
to that clause as so renumbered the following sub-clause The 6th July 1943
shall be added, namely :— No. 5522-S.T.—The following notification, issued by the

“ (2) For the purpose of this clause any person who Government of India, Department of Supply, is republish^ 
stores foodgrain in quantities exceeding 50 maunds may, for general information, 
unless the contrary is proved, be deemed to store the 
foodgrain for purposes of sale

(3) In clause 7, for the word “ officer ” the word 
“ person ” shall be substituted.

(4) In clause 8, for the words “ Nothing in this Order ”, 
the words “ Except in such areas as the Provincial Gov­
ernment may from time to time notify in the official 
Gazette, nothing in this Order ” shall be substituted.

E. WOOD
Secretary to the Government of India 

The 6th July 19lo
No 5491-S.T.—The following notification, issued hv 

the Government of India, Department of Industries and 
Civil Supplies, is republished lor general information.

By order of the Governor 
C. S. JHA

Secretary ■to Government

H. M. PATEL
Deputy Secy, to the Govt, of hub

By order of the Goveroo- 
B. MUKERJI 

Dy. Secy, to Governtn$
New Delhi, 17th April 1943 

No. SS/157—In exercise of the powers conferred W 
sub-rule (2) of rule 81 of the Defence of India Rules, 
the Central Government is pleased to make the follow^ 
order :— ,

1. (1) This order may be called the Bobbins Contr°‘ 
Order, 1943.

(2) It shall come into force at once. . , ;
2. (1) This order shall apply to the following artk^ 

used by the Textile Industry other than Jute and Hemp * 
{a) Slubbing tubes.
(6) Roving tubes.
(c) Ring Rabbeth.

Nev Delhi, im Jane 194S ^ (in°luding UniverSal
No. 94-Tex/43—fn exercise of the powers conferred by ie) Rins doubler bobbins

sub-rule of rule 81 of the Defence of India Rules, the n \VVner b0bbins
Central Government is pleased to make the following (g) Paper tubes and'cones.

Paper fPacki"s * gSrr Wt*- E 55*rt -.7,../? come into force at onr-e Cotton Textiles, Bombay, or such other officer as

srs,."1 “ b"f by» »>■ibe c , 
<•> ““or

UP that the goods to which it is intended to be appL exc^
the production of a particular person ’ cx ;Pa , d 1 a1ccordance with1

ot a licence in the form appended to this Order, br

to-

bearing 
indicating 
attached are
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nepUty Director Geneial or in pursuance of i * • .*■
r ;U° T;Ven under paragraph 5 of this Order lu?’ °r is lilcely fco contravene, any of the provisions oi

(iii'cC o°^ons desiring to purchase or otherwise acquire anv < ?rder,“ . , . c . . .
L le Xles to which this Order applies must ( J require any person to give such information in his

f the art in tlae form appended to this orHo/ PLy +]m Possession with respect of any business carried on by that
»iPlicrttiYrector General. ’ to thc °r any other person as ho may demand,
Lputy 1 ‘ vson if directed by the D.mntv {b) ,nsPeot or cau3e to bo m3pected any books or docu-fi- 1 or otherwise dispose 0f any ffle to wh o" T * °h ^ T™’ t

order relates to a paiticula, poison, shall comply .with below the rank of Sub-Inspector to enter and search, any 
th b direction- , , , , premises.
?Us Any person, l S0 , 0 0 ^ the Deputy 8. If any person with intent to evade the provisions of
factor Genera s c ■ c urn> m such form as this order, refuses to give any information lawfully

said Deputy ire i eneia may prescribe, giving demanded from him under paragraph 7 or conceals, destroys,
Vtnils of hi® st0<V^‘ , n , mutilates or defaces any book or other document he shall

The Deputy Direc or ’eneia , may, if he has reason be deemed to have contravened the provisions of this
believe that any person has contravened, is contraven- order.

,1, b. UK i» triplicate t„ *SJ*~ “5“" ****»' »

SPINDLES

Ordinary 
Vertical 
W inding

Any other 
type

High Speed 
Winding

Jack
Roving

Pirn Wind­
ing.

Doubling
Spindles

Inter
Roving Warp Ring Weft RingStubbing

(3) Number of shifts being worked in applicants’ Spinning Department and hours per shift
(4) Lift of Warp and Weft Spindles.
(5) State in Schedule overleaf, quantity of stores ordered, and present stock position.
We hereby certify that the particulars given above and overleaf are correct and that the stores, if released, will be 

used in the factory named in (1) above and not sold or otherwise disposed of.
Signature of Mill Manager. Signature of Managing Agent (if any).
Date----  Date...........................................

PART 2.
PART 4

For use of Supply Department
Licence No...........................................
Date.......................* *............................

Schedule
To be filled in by the applicant

Number of gross now 
applied for against 

orders already 
placed. Part 3 below 

must also be 
completed

Quantity.Applicants’ 
unused present 
stock in gross 

of all sizes

Size of bobbins.Average
yearly
con­

sumption

Sizes
inBobbins use

532

1. Slubbing tubes
2. Roving tubes
3. Jack Roving
4. Ring Rabbeth
5. Ring Weft Pirns
6. Universal Pirns
7. Wadia Pirns

, 8. Warper Bobbins
9. Paper Tubes and Cones 

10. Others

I hereby sanction the sale of the quan­
tities of^bobbins shown above.

for Deputy Director General 
Cotton Textiles 

Supply Department
S. BHOOTHALINGAM 

Deputy Secretary

P Three copies of orders placed by applicant must b® attand^umbers of the 

show the names and addresses of suppliers, the dates ana numo
orders and the price.
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New Delhi. 1st May 191-3 
No. P. & S.C. 56/43—Whereas it appears to t}5 

Government to be expedient, for securing 0^
prosecution of the war , and for maintaining 
essential to the life of the community, to prohlh' S%l 
transactions in cotton:— '

Now, tlierefore, in exercise of the powers conf 
sub-rule (2) of rule 81 of the Defence of India \
Central Government is pleased to make the follow^, • p) 
namqfy: — %if

1. (i) This Order may be called the Cotton 
(Forward Contracts and Prohibition) Order, 1943.

(2) It extends to the whole of British India.
(3) It shall come into force at once.
2. In this Order—

The 6fh July 1913
No. 5523-S.T.—The following notifications, issued by 

the Government of India in the Department of Commerce, 
are republished for genetal information.

Bv order of the Governor 
B. MUKERJI

Deputy Secretary to Government 
Neiv Delhi, 201 h May 1943

Mo. P. tic S.C. 56(3)/43—In pursuance of sub-clause (0 
of clause 2 of the Cotton (Forward Contracts and Options 
Prohibition) Order, 1943. the Central Government is 
pleased to declare the following contracts to be excluded 
from the provisions of the said Order, namely.—

“Forward contracts for Kapas or cotton (full-pressed, 
half-pressed or loose) or specific qualities or types and for 
specific delivery at a specified price, delivery orders, 
railway receipts or bills of lading against which contracts 
are not transferable to third parties”.

New Delhi, loth May 1943
No. P. d S.C. 56/43—In exercise of the powers con­

ferred by sub-rule ^2) of rule SI of the Defence of India 
Rules, the Central Government is pleased to direct that 
the following amendments shall be made in the Cotton 
(Forward Contracts and Options Prohibition) Order, 1943, 
namely: —

In clause 2 of the said Order—

°wj

*• contract” means a- contract made, or to be J 
formed in whole or in part, in British India relating to 4

option Isale or purchase of cotton, and includes an 
cotton, V

(n) “forward contract" means a contract for j 
delivery of cotton at some future date;

(Hi) ‘"option in cotton means a contract made, r 
be performed in whole or in part, in British India f0 
purchase or sale of a right to buy, or a right to sell ■ 
right to buy or sell, cotton in future, and increase ’ °r' 
a mandi or a fcejimandi in cotton.

3. No person shall enter into—
(a) any forward contract in respect of New Crops- ■
(b) any option in cotton. 0

4. All contracts entered into after the

a te|

1. In sub-clause (z) after the words and includes an 
option in cotton” the following words shall be inserted, 
namely: —

“but does not include such contracts as the Central 
Government may, by notification in the official Gazette, 
declare to be excluded from the provisions of this Order;”

2. Sub-clause (iii) shall be renumbered as sub-clause (iv) 
and before sub-clause (iv) as so renumbered the following 
sub-clause shall he inserted, namely: —

*‘(z7z) "new crop’ means any cotton crop sown after 
the 2Sth February 1943;”

commencement <
this Order in contravention of clause 3 shall be void.

5. Nothing in‘ this Order shall affect- the validity of an 
forward contract or option in cotton entered into before th 
commencement, of this Order, or any right, title, obligate 
or liability acquired or incurred under any such forwarl 
contract or option.

N. R. PILL AI. 
Secretary to the Govt, of hfij

Cuttack: Printed and Published by S. H. Khan, Superintendent, Govt. Press, 0. G. 15—339—9-7-1943


